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Petition(s) for Special Leave to Appeal (Civil) No(s).32757/2009
(From the judgenent and order dated 17/09/2009 in CMAP No. 2995/ 2005
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

M S MEKASTER TELEMATI CS LTD. Petitioner(s)
VERSUS
M D. , PRADESH YA | NDUS. & NV. CORP. LD. &ORS. Respondent ('s)

(Wth office report)

Date: 21/02/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA
(I' N CHAMBERS)
For Petitioner(s) M. Rajesh Srivastava, Adv.
For Respondent (s) M. A P. Sahay, Adv.

Ms. Suchita Pokharne, Adv.
Ms. Tejaswi Singh Mandal, Adv.

M. Ajay Sharnma, Adv.
M. H manshu Shekhar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The applicant clainms to be the auction purchaser and prays
for inpleadnent as a respondent. Since the petitioner has no
objection, the interlocutory application for inpleadnment is
or der ed.

Amrended cause title be filed within four weeks.

The newly inpl eaded respondent is at liberty to file reply,
if any, within four weeks thereafter.
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